1765 Slum Areas
(Improvement and
THE VICE-CHAIRMAN (SHRI M.

GOVINDA REDDY) : Have you got anything to
say to that?

SHRI N. KANUNGO: All I can say is that
the Committee can employ, if they find the
Secretariat of the Parliament incompetent they
can certainly have their own staff, recruit the
required staff. They can have their own
economists, accountants, whatever they like
subject to the approval of Government But
from my personal experience I have found—
by working in some committees—that the
Secretariat of the Parliament is as good as, if
not better than, that 'of the House of
Commons.

SHRI S. N. MISHRA: Sir, here I raise only
one point, because | am very much worried on
this account. My point is that this Committee
should not have an independent body of
consultants, but the public undertakings
themselves should have a competent
organisation of that kind. It should be a
collective body or a creature of the public
undertakings. This is what .

SHRI N. KANUNGO: The hon. Member
can direct the Government to do so or not to
do so.

SHR1  SUDHIR GHOSH: On, little
clarification, if I may ask. At the end of his
speech the hon. Minister said that
parliamentary  accountability ~was  the
Committee's business, but whether the
undertakings were efficiently run or
inefficiently run was not so much the
Committee's business

THE VICE-CHAIRMAN  (SHRI M.
GOVETOA REDDY) : That also. It is very clear.

SHRI SUDHIR GHOSH: But the hon.
Minister does not mean that, does he?

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : The question is:
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"That this House concurs in the
recommendation of the Lok Sabhf that the
Rajya Sabha do agree tc nominate five
members from the Rajya Sabha to
associate with the Committee on Public
Undertakings.'

The motion was adopted.

THE SLUM AREAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL, 1963

THe DEPUTY MINISTER IN THI
MINISTRY or WORKS, HOUSINC AND
REHABILITATION (SHRI P. S NASKAR) :
Sir, I beg to move:

"That this House concurs in th<
recommendation of the Lok Sabh; that the
Rajya Sabha do join in th( Joint Committee
of the Houses 01 the Bill to amend the
Slum Area; (Improvement and Clearance)
Act 1956, and resolves that the follow ing
members of the Rajya Sabha bi nominated
to serve on the sai< Joint Committee:—

Mirza Ahmed Ali

Shri Dharam Prakash

. Kakasaheb Kalelkar

. Shri P. L. Kureel UrfTali

. Shri N. Sri Rama Reddy

Shri Santokh Singh
Kumari Shanta Vasisht am
Shrimati Tara R. Sathe."

IR - NV N S

Sir, in moving this Bill I want t> make
some observations. This is ai amending Bill,
and the original Bil! first introduced in this
hon. House was passed by the Houses of
Parlia ment in 1956, and that original Ac is
applicable to all the Union Terri tories except
to the Andaman am Nicobar Islands, and
other small is lands. But so far it has been
extend ed only to Delhi and Tripura. Sii after
working, that Act as passed b: Parliament,
the competent authorit: has found some
difficulties in th practical working of the
scheme, ani to remove those difficulties, Sir,
thi amending Bill has been brought for ward.
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Sir, you will agree with me that the most
important things in one's life are food,
clothing and shelter. Something tangible has
been done in the matter of food and clothing,
but I am really very sorry that not much has
been dona in the public sector or in the private
sector in the matter of shelter, that is, in the
matter of housing. There were a few housing
schemes undertaken by the Government of
India with the assistance given in the three
Five Year Plans. We estimated that if the
public sector was to undertake 50 per cent, of
the requirements of housing in the country,
the public sector required more than Rs. 2,000
crores. But unfortunately, Sir, all that money
could not be provided so far. So far, in the
three Plans Government have provided a little
over Rs. 950 crores. Gradually, Sir. the
priority for housing has been decreased
because there are other development schemes
undertaken by the Government. As it
happened, in the first Plan, 16 per cent, of the
total outlay in the Plan was given to housing.
In the Second Plan it came down to 8 per
cent, and in the current Plan, the Third Five
Year Plan, it has come down to 7 per cent.

Sir, according to the Government's scheme,
whatever money is available under the Plan
for the various socia. housing schemes, , that
they should spend, the Government attach
special importance to the slum clearance
scheme in the country. Sir, for that purpose an
Act was passed, so far a:s Delhi and the
Union Territories are concerned, in 1956. The
Government have also asked the State
Governments to enact similar measures and
nine out of the fifteen States so far have done
that.

Sir, the hon House very well knows how
people in big cities live; it is really a shame
for our countrv. Not only in our country, I
have been to Europe and I have been to other
continents also and I have seen what
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these industrial areas mean. Unless a city, to
start with, is developed in a planned manner it
is every man for himself and the devil takes
the hindmost.

Sir, people come to the towns for better
employment. And not only in our country but
in almost all the industrial countries except a
few who have got their own way of putting up
industries, the industrialists in the private
sector do not care much for the housing of
their workers. Our country so far was not an
exception to this rule. If you go to Bombay, if
you go to Kanpur, if you go to Calcutta and,
nearer home, if you go to old Delhi, you will
see for yourself that people are huddled in
slums along with their animals, sometimes
with horse<s.. It is really shameful for any
independent country, especially for a welfare
State, that our cities should be so.

As far as the slum clearance scheme is
concerned, the Government from the very
inception of the scheme in 1956 till the 30th
June, 1963 sanctioned about 94,400 units the
actual cost of which would be Rs. 25'40
crores. And as far as this Bill is concerned,
for Delhi alone about 43 schemes have been
sanctioned comprising about 29,000 housing
units and an expenditure of Rs. 6 36 crores. It
includes expenditure on acquisition and
development of land also.

Sir, let me come back to Delhi. What
happened in Delhi? When this Act was
enacted, certain difficulties came up in its
working. In the Statement of Objects and
Reasons of the amending Bill we have given
the main features. But I just wanted to say one
word about that. The main feature of this
amending Bill is this.

Recently there was a lot of unauthorised
building activity going on in the slum areas
which had to be prohibited. That is why
some provi-
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[Shri P, S. Naskar.] sion has to be
made in the amending Bill. At the same
time, the competent authority will have
the power to redevelop a clearance area
before this work is commended by the
owner, if it is necessary in the'public
interest to do so. This power has been
given in the amending Bill. This
amending Bill, as you will see, is a
humanitarian Bill. The slum dwellers,
who deserve the sympathy of every one
of us in this House, will get relief. They
work very hard. They work day and night
and the owners of slums ask them to
vacate their slums as they like. An
amending provision has been brought for-
ward to make it obligatory on the owners
of the slums, who take up improvement
or re-development work of their property,
to restore possession of the premises to
the previous tenants in the improved or
re-erected buildings at a concessional
rent, and also no proceedings for the
eviction of tenants in the slum areas will
be taken wilihout the prior permission of
the competent authority. Apart from this,
there are some minor amendments that
are proposed.

Sir. looking at the past debate, I find
that this House gave all support to the-
original Bill and, before it was passed, I
do not think there was even a division.
Sir, I do not want to say much since this
Bill will go to the Select Committee and
the honourable House will have a chance,
through the Select Committee, to look
into the details of the Bill. But before
closing my speech, I would only request
the honourable House to give its whole-
hearted support to the Bill.

Sir, we are doing as much as possible
within the funds available to clear this
slur on our city life, to help the people, I
mean the weaker section of the
population. I come from a congested
slum area, called Calcutta. I know what a
slum is. Not much could be done by the
Government unless there is a proper
legislation.  Sir, there were quite a num-
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ber of loopholes—I am not talking of this
particular Act—and the owners of slums
took advantage of these loopholes. I am
quite sure with this amending Bill,
whatever little practical difficulties have
been found out will be cured.

With these words, Sir, I move the
motion.

The question was proposed.

PROF. A. R. WADIA (Nominated): Mr.
Vice-Chairman, Sir, I rise to support the
Bill very cordially. There are few
problems which face us so badly as tihe
problem of housing. The existence of
slums would not be a credit to any
country, least of all to a country which is
supposed to be socialistic. Unfortunately,
slums are a very old inheritance of 'India.
It is a huge problem. Frankly speaking, it
would be difficult to say whether there is
a single village in India which is not a
slum. There is hardly any industrial city
or any small city in India which has not
got certain portions which are worthy of
being called slums. It is to the interest of
humanity and the establishment of the
good name of our country to clear up
these slums.

This Act refers only to the Union
Territory. But it can serve as a mpdel Act
for the other States to take up and try to
remove the problem of slums. Now, Sir,
in dealing with the slums there are two
difficulties, or two aspects which we
have to face. It is a very great temptation
for a municipal authority or a State
authority to say that this area or thai slum
area should be immediately cleared up.
Notices are issued. People are driven out
of their own homes whether they are
willing to do so 01 not. Unfortunately, if
these people are forced out under
compulsion, one area may be cleared up,
but othei slum areas are sure to arise.
Now that is a very great problem whicl
we should avoid. To do so we should
have a little long-range planning anc my
particular feeling is that if c
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slum, area has to be cleared up, alternative
arrangements should be provided first. Now, I
know that this means time and this also'
means money but it pays in the long run to
have this long-term arrangement so that peo-
ple are not forced out of one slum area to
constitute another slum area. They must be
provided with adequate houses.

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) Professor, you may
continue after lunch. The House stands
adjourned till 2.30 p.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after Iunch at half
past two of the clock, THE VICE-CHAIRMAN
(SHRI M. P. BHAR-GAVA) in the Chair.

PROF. A. R. WADIA: Mr. Vice-Chair-man,
there are two features in this Bill which
particularly appeal to me and I congratulate
the Minister on having thought of them. The
first is that before anyone is permitted to take
out proceedings for eviction against any
tenant, before the judgment is given by the
officer concerned or the competent authority,
the competent authority shall take into account
whether alternative accommodation within the
means of the tenant would be available to him
if he were evicted. I think it is a very, very
wise and protective provision because
sometimes under the pretence of improving
the property, the landlord wants to evict the
tenants. The second provision that particularly
appeals to me is to be found in clause 12. It is
a very common thing for a landlord to pretend
that he wants to occupy the building for his
own purpose or that the building is weak and
he wants to pull it down and therefore he
wants the tenants to be evicted. In this case
also, provision is made that permission may
be given for repairing a portion of the building
and it may be neces-
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sary for the tenant to vacate that portion of the
building or it may be necessary for the whole
building to be pulled down and a new one to
be constructed in which case the tenants also
naturally have to move out; the provision is
made here, and a very wise one, that such
tenants will have the right to demand that after
the building has been repaired or the whole
building has been reconstructed, they will
have the priority of getting some sort of
accommodation in the building, of course on
payment of a reasonable rent as will be fixed
by the competent authority. I think both these
provisions will go very far to soften the
difficulties experienced by evicted tenants.

In this connection I would like to
emphasise the importance of proper planning
and sticking to it What happens sometimes is
that very wise plans are laid out but owing to
pressure of friends or relatives, soine
exception is made, some odd house in some
odd corner is allowed to be put tip or a man
may take it into his head to start building
without proper authority and then the
municipal authority does not have the courage
to pull it aown but is content with a small
nominal fine. All these things will have to be
prevented if proper planning is to be effected.

Further, in view of the extreme scarcity of
housing in our country at the present moment,
special encouragement should be given to
people who want to build houses or flats, one
of which at least would be occupied by him or
full encouragement should be given to the co-
operative housirg societies to build flats on
ownership basis. 1 think this plan has
succeeded on the whole very well in the city
of Bombay. There have been, of course, some
scandals connected with it. Unfortunately in
our country you will always find speculators
who will take advantage of the needs of the
peop'ie but there is no doubt that on principle,
this co-operative housing society is very, very
sound and it does encourage
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for them even if tney %re of moderate
means? But in orct;?r to encourage them
to do so, some eon-cessions may have to
be given, rci example, a lower municipal
taxation ror some years and facility in
getting mnaterials for building which is
also very difficult at the present moment.
People ar, willing to build but tney tay
that they cannot get cement or iron. In
that connection special methods of
building mignt be thought of. It is very
necessary 'o carry on a good deal of
research in house-build-mg, to minimise
the use of cement cr the use of iron and it
should be possible to build such
buildinps and thi.t will go very far to

solve the housmg problem.

Lastly I would like to emphasise that if
the efforts of the Government are going
to succeed in this case, people will have
to be educated as to how to live. It is a
very tragic fact that our people turn even
good buildings into slums very quickly. I
can mention an example of that from my
own city of Bombay which is supposed to
be very advanced—in some respects it is
perhaps—but the fact remains that some
years ago, when the municipal chawls
were built for the labourers, for a long
time the labourers were unwilling to enter
these chawls partly because they felt that
they would be too directly under the eye
of the employers. But after some time,
when this fear was got over and they
were persuaded to occupy these
buildings, very soon these chawls have
been practically converted into slums. It
means that the labourers did not know
how to use these buildings. A similar
experience is to be found in connection
with the labourers' quarters built by the
employers themselves. [ have myself seen
the labourers' quarters. They are small
enough, hardly enough to accommodate a
big family, but even if there is a little
verandah, that verandah is covered with
zinc sheets and let out to somebody else
and that adds to the congestion, adds to
the darkness of the
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rooms, prevents proper ventilation and as
a result of it, even good buildings are
turned into slums. It seems to me that
when the Government undertakes to
spend vast amounts of money on building
houses for the convenience of the
labourers or the lower income groups, it
might be worth while to appoint
inspectors and the duty of these
inspectors will be to educate the tenants
as to how to use them and it they are
found misusing the latrines or the bath-
rooms or the public staircases or even
their own rooms, it should be the duty of
the inspectors to put some pressure on
them to mend their ways into living in a
more sanitary fashion. Unless this is
done, the risk is that after spending a lot
of money in destroying old slum areas,
we shall be creating new slums. If these
dangers are kept in mind in working out
this Act, I am perfectly certain that this
Act will go very far in solving our
housing problem and I congratulate the
Ministry concerned in this connection.
Thank you.

SHRI J. S. PILLAI (Madras): Sir, I
heartily support this Bill which is indeed
a very important one. It is important
because it seeks to provide housing
accommodation to the people and also to
clear these slums that we have. At present
most of these slums are occupied by
Harijans or backward communities. The
other day the hon. Minister while
defining a backward community said that
backward communities are those that are
economically backward. Most of these
slums are occupied by either Harijans or
backward community people. These
people are not themselves in a position to
improve those slums. So it is the duty of
the Government to improve those areas.
This work should not be left to the State
Governments alone, because the State
Governments with their meagre finances
are not in a position to cope with this big
problem. The hon. Minister, while
introducing this Bill and moving for its
consideration, said that a lumpsum
amount has been given to the various
States. He did not give us the break-up of
this sum
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and I hope that in his reply he will give us
this breakup and tell us the amount given to
each of the States.

Mr. Vice-Chairman, this Bill is very narrow
in its scope because it will only improve
the city of Delhi and the slum areas in the
territories administered by the Centre. If you
take the city of Madras, for instance, when the
late Shri Satyamurti was the Mayor of
Madras, he had drawn up a scheme for the
improvement of the city and even a survey
was  done. But owing to lack of finance they
were not able to cope with the work.  The
problem in Madras is that most of the
slums in the city of Madras are owned by
private persons. That is to say, the land on
which the slums have risen are owned by
private persons, and as far as the
Corporation of Madras is concerned, they are
not able to spend any money for improving
these slums. Therefore, these slums are in
a very bad condition. It should be
remembered that the people living in these
slums are poor Harijans or backward
communities. They came to live there from
times immemorial for some hundreds of years
or so. At that time these areas were in a very
backward state.  When these people came
and lived there, the place improved. Now
the  owners of these areas want these people
to vacate that land and the owners want to sell
off their land.  So, at least the Government
should buy this land and give it to the very
people living there either gratis or for a very
small sum of money. This is very
important. ~ The hon. = Minister,  while
moving his motion, told us that these slums
are not fit even for animals. They are fit only
for being sties  where pigs can roll. And so,
cheap amenities such as lighting, provision for
latrines, drinking water and so on, should be
provided in these areas.

Another thing 1 would like to suggest is
this. I know of a place where some Harijans
bought a puramboke land with the permission
of the Government and they wanted to have a
housing site there. After the site
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had been improved, the Government now have
levied an improvement tax or a betterment tax
of Rs. 75,000. 1 do not know why the
Government have not realised that these
people are not in a position to give Rs. 75,000
for puramboke land. The Government should
themselves improve these areas and encourage
the people to own houses of their own. In
some States, the State Governments simply
build three-storeyed and four-storeyed build-
ings and then ask the people to live there as
tenants. They will always be tenants and they
will never become owners. The Government
should take steps to see that in course of time
these people become the owners of the houses
they live in. This is a very important point.
The Government, I hope, will take up the land
and after surveying it, split it up into plots and
after providing civic amenities in these areas,
allot these sites to the people and give them
money also so that they can build their own
houses, and in course of time the Government
can recover this amount from these people.
Thus these people will become the owners of
the houses in which they live. Only then will
they be able to teach these people to live in a
thrifty manner. After attaining freedom each
man wants to have a house of his own.

Next I woud like to refer to the point
mentioned by Prof. Wadia. My hon. friend
said that we should educate the people. That
means that the people should have civic sense.
This is very important. Unless they have civic
sense, however grand the building may be,
they will make it a slum. Therefore, we
should educate the people and develop in
them this civic sense, iO that they may know
where to spit, what places should be used for
latrines and other such things. That is to say,
their civic sense should be improved. I am not
going to make any more suggestions.

I will only repeat once again that in the city
of Madras the slums are owned, I mean the
land on which these slums have risen, they are
owned
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[Shri J. S- Pillai.] by private persons and
they are called 'gardens", "Mackay's
Garden", "Mohammadan Garden" and so
on. In olden days they were gardens, but in
these days they are slums. The Government
should buy these lands and then give it to
the people either free or for a very small
sum. I am not giving any more suggestions.
I only say that this is a very important Bill
and I heartily support it.
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TF 41 #=wr & W7 afy 37 e w1
farrt wrE-TE F7 ag qAT afedt &
A7 Y § Al O FEAT AGT & WAL A
famre 7 ag wewa 77T 8 | WA AT
AT st W 3 AT FE0 5 ogAT wEd
T2 |G A A A AT HE E
WA & T A dar 78 & 6t st
& org ft 781 & @fee fier o g AW
#NT B OF TG T FT TW FL AT
g At R e ¥ o A
URAT F ATAH F AA-AT AW TG
T drwar g oo wifE | WA
wEd F fad go oo @ o §
TART TH TT AT w0 @4 g1 I T A
gzie foer v T@E w97 AT
CHEE F1 2T FE AT W] AWA F
AT ¥ #9% wiaE 4 AfaF T=e-ue
WHTE daard s T Er afer
qATA  FOE AE-FE0  AT-AT HEOA
FAa™ W S W A Avea @ ge
qear fam 74 | fad oF |16 &, 7o
F wreaw F wOd #7741 e nE 5w
9FT ZET 2 | 9FE F Ay gwz T arer
AT AT TE A7 67 WF AW T ATHRA
g T At §% g1 o A feEr
8T WrE w®T I WAT AT TEAT |
17 g9 " ot 78 ¥ 9 fF awe
F7E AT FE WA, FAIC AN LA
aut g =y afeqat 9 2 a1 g Fam ow
T i WAL A FT AT TFA FLAT
2 1 oq7 feqfa & & ag grdan F=G1 %
"I w4 S &1 42 g9 Tear Eni i
¥47 UF N oUneAw T FH AT FAFH
T F A $HF HATAT F1 ATEAZ A
2, dfqza arf @ s TE @ IEEr 6
g fageara za%t o1 Z8 9fva &1 9w
S8 WHE | A F4 9 IAH1 AT TIAF
aqTd A1 FATE WS E

[RAJYA SABHA ] Clearance) Amendment 1782

Bill, 1963

W AE AT TH A W weard
T 77§ FT /AT E, BT FA @AV
fraze 7z 8 fF 927 7 1w wo wrer
1 97 9 T AT 77 Forvaw fagaw @
A Yo HTTOAT T & ATA[ GO FTAT KT
FHH &0 30 ATHI H THE F
afrada avga # | 71 g9 e afaTw
FTA R WAAT TR wemr g fo#w
qEd A # oE A oo A AT A% 6
qETl & AESw FvE uE Adr
gaifaa Fw & 9\ F7T 3] | oo
qIITHT F FAT A A 2o qredl H 2W
T F7 72 & AT A7 FE1 woE
FIAT AT F AFAT § AN FE
TATASAT: FT AFAT &, WIAT AOAT W 59
are # Z 7% &, 7 qz wsgr Zrv
zv oF Fafasiz o AF5F T
AT FE AR YT WA

¥ AT W W g fadad 4z 2
& sad FeftEz qarfedt 7 aga s
Yo% o & ) weitEe warfeEr & far
F1E FTH TAA ATAT ALY | g7 A AT
w7 § fy faft e & Forr v eefiaz
aqrfedt 21w faedt w9 & fon @8
Fredrzz qafedt 1 o qer Faa &
T foryy g wfcamar 4y o @ for ez &
st ArdrerE w faar ara fr waw-ams
w9 F e sworas warfet 2 oAz
Fredrez warfedr 2, sfww 597 srdar
TR EfF Rus A FT [T ¥ F
AT F ATz AT 77 Fraife w5 Fe
gt f& ww-smw wm % faa, g
AqE a1 & fol, smFangw g F
fad, sww-awE Fwize gafet 2,
et Feafar & afx g oo w9 # 27 9o
Team 7 2w ugt o v & faa
FIOIEA FTEREE g B oar
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WH-ANF ¥ F oy wA-mEr &
sfgwrdt wefez sfasdt g, an
wegr giar | fore wowere w1 4 fams
AT TR T A § e I
#71 781 %A, gud way wfa 37 &«
art # afz $5 wrv fear sig 1 s
=T F |

U WA, GO A T HA
i & art ¥ uF wifasw 91 9
I 9T 7w Ifaaq 7 12 F | 92 9
G FEA T AT Lo FT ITATI (o)
B 3 AT AT Lo FY IwAT () ¥ wg
grfast & w@r &

1783

"Provided that an owner who is
aggrieved by a restriction or condition so
imposed on the user of his land or by a
subsequent refusal of the competent
authority to cancel or modify any such
restriction or condition may at any time
appeal to the Administrator and the
Administrator shall make such order in the
matter as he thinks proper and his decision
shall be final."

a8 7z A foar gar & fF 9 o
wdtee g1 4 W4 A1E a9 WA F7 a7
& | 3u% ok 71€ aug 7 & 5 a7 30
fomt % &1, wo fag W &, ¢ & & 2w
Zar ¥ @ & w7 71 | foelt avg ar
afaaea @/ 7@ @ = § oA A
FOAAT T G1 AT AZ FF AT TEY
et Zar 6 gaw fadr #1€ @mg 7 8
HIT FHT {7 AT FT ANA F X | AT EH
Zaeam F1 g A% ofafam w23 A
ar & ag sfaa 4r wv @wa 9 ogw
a7 G €, o fag Wt T
araar fear @ saw foar 2 -

"Provided that an owner who is
aggrieved by a restriction or condition so
imposed on the user of his land or by a
subsequent refusal of the competent

[2 DEC. 1963]

authority to cancel

Clearance) Amendment 1784

Bill, 1963
oi- modify any such
condition may within
may be prescribed,
Administrator "

restriction  or
such time as
appeal to the

Zad Wt “as may be prescribed”
)o@ o Al & wgwa &
gz At woEr a7 A T awr fE
3o faq S @ ar o fam S T W
%o fay 2t G, 37 @ Wewd 1 @9
2\ wfae gw #8174 GOy ¥
T § &1, 9 5T w3 9% & fr e
7 oz a7 Aifefedee 2ar o fs gaw
ot sifrer 1 5001 g 7Y & 1 T A
Tad # qmgE w7 E fR o AW H
wirw @ A%, wo A9 ¥ whw &
3T AT S0 TS A WA F AT |
Provide here that within sixty days
from the date of the order or within
fifty days or within forty-five days
from the date of the order, an appeal
shall be prepared.

@t $5 @ fag fegrm ¥ w@ar sF
awwd § SeaT shaaer aat @ o §
s EWR A dau Ey  fw
“Within such time as may be pres-

cribed” and the prescription will be
done through a gazette notification.

AT FAT F AT FAATE FE A F
to WE T TFAT 9% ¥ 79 FwA &
faq wow Afefovom & fawm w7
Tt fAwar | a1 TW awE S q AT
A & 77§ 5% T AT E | wren
f @ w9 wa® Ay 7 g fawre
FAT |

TAHT AYE A AT Yo H AT ¥ f
“within such time as may be pres-
cribed.” gud m¥ § gt g # o 2T
sTETqr 91 | § yrdar w41 f5 @
fr AT &1 ot W gweT wAAe A1 aw
W7 97 GEREA F7E AVESET
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[ frrag A waramE Frefear o)

UE #ad a9 wmfa A9f & q8

¥ 2 fomdt arar go(u) aor seiEgw

o &1 g ar e(0) M AT T

qTHA TFT FATT F

"Save as otherwise expressly provided
in this Act, no civil court shall have
jurisdiction in respect of any matter which
the competent authority or any other
person is empowered by or under this Act,
to determine and no injunction shall be
granted by any court or other authority in
respect of any action taken or to be taken

in pursuance of any power conferred by or
under this Act."

AT W T 3T o1 fafaer #1247 -
faafermm av sewt  dfifas w3 2
dg &7 &, afges @y # 1 07w
A 7 T 2w garer ag G seae
At A7 & oy, mm & fad aga sl
g o @ A e gz fefaw S #
ot sifeafeqoe & w7 0= afggeg @
FT AL £ B AE q 99 & owa
T, g gwre A1 8, ofuf
ZUN TN WAT F IHAT WEHAT 200
a1 S9FT wA9q qg ¢ % ar a1 gure
WA FT A7 0 2Y T, AT T
3w w3 fr fafam w12 H A &
Fw w WA gar §, ar fafae
FIE ATEN A FA KT ATHT AL A,
ar fufae #12 avr dv-wer T we
F =l gy § Wi gw gAy qfE s
|Ed & | afFT Wy S wEE A @
g T F wea § AW eI
T AW §, I OFEA F owewa
feats & wo 97 st v affass @
FE EPN T ¥ Waww £, 9% 19
qHH H QI GG I A2 & 0 AT Ar
garx famar @Y ¢ fufaw &% & @

Bill, 1963

fafasr F12 w1 ¥ 36 a7 F o1
A&l e §, an fafae & ey wa
FOAGT A FATIAT A TTART FIAT
12 et gm wedT e & a8 7 F7
YA, FAT AN & T AW A A Awwar !
AT § Wal WEIET §H 97 AT A1 IHT
TIET, A@l A1 A9a2 WHET & auedl
qoargar & fF o o famme w7 0 o
T &1’y it A s a1 5
e

oq & W ag feawa @ oo
gam ¥ fza § s 9w fare %7 o
R AEifEd FUA 4 gfer &
AT FEATET ERT A WL AT

it FARYAEA ATOAN (FEAEZ)
AT ITRATET o, TE % @
fadas &1 @vavg & T9H &1 A AES
21wt v ag fgus o 9@ FEw
& | o AW E gU AT A T A
forr wqer-aTer & fF oF aga a=r w
gd Fear & W 3wa fAE, o waw
F3T TE E A8 vATH qEN § | e A
STET @ gAT § AZ AT AST TqATT
fr =gt st i w7 A FH AT
i | gATE 9 FrEA TAT AW HIAH
A L& e 59T A1 79947 AT 2 HT
38 FHE T H AT AT FH FEAT
qET § A1 FEE 50 WET F AT wAew
gv W&l &1 awa | at 5T 3w qw
fagas  amr FTF A 48 A1 T
o sy fFaw ad ®, | 39 #, &7 47
0 ¥, fggeam F w T g ae
ama g 7

At & aZ % &7 91 % A qe
agd woal &, wrw faaas o sy
T FUH qgT FH ATH TFAA FTAT 2,
et @ g fw o fagas afor
W gued & atEc g | " afEwr,
W FEE I T ONT § R e R
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These slums are a disgrace to the
country. ¥z ety ¥ ST FET AT FY
ZIETAT #ie g disgrace 1o the country
#1 g7 oA & fad ww w A @ §
38 FOE W TEE (A0 o 99 H @
i | Ay A § e o fewda g,
qT TRT gET AT AT RICOT BT
FEAT ATfEd 97 TO TG FQ § | HOIR!
7T g1 fF g A @ AT Ho Fo
aqrfeer ¥ srorerT # w A & fo,
o feeada & fodr, oF w9E @
gd v ) 9w WS T aga A fawifer
F1 g7 uF o fawifor o aF e
er A afomadigd | § A Swar
f aai adf 3@ waer @ fawtot
FY o wwer & AW AT A0 F
o difer & adr, afad o @@ B
AT T e wET AT | E W
At wEgT ¥ Wy, Ww A7 aad F
ATA T G FTEHT & FY NG A §
e A1 g T8 | 61 T BT g g 2 )
© wTE ATEHT qAE T A §
ST T T FAFATH Al & | §1 @ A
FT FATA § A2 WTTH 3T AE & fadaw
qFTH AR ATATAG § ) WTAE
a1 T, A wgel &1 arnd e ae
%‘a@?@'a:'{c,ooo%‘io,oonﬂﬁ
FT qET ¥ WAL U] T IeY 9 W
9859 # ¥q% T A, Yo,000 F
q,00,000 qF HI T F WFL 449
H 999 4 #9859 & 9¥q & M ;
9,00,000 T Y,o00,000 £l T F
wET qe%q ¥ €% 9 HIT Q8% ¥ &y
@I’r{z AT Q,oo,oon&‘]o,oo,ooo

FTANF AN MWIITYT YL AT
T o,00,000 § FIT & FEAT *
ST WET G A Y ;0 FIAY, FLT g A
MO ) T TG F AR AT A qwAT
o1 <@t & e e waew a7 2
foF agt e 9T a5 97 @ |

[ 2 DEC. 1963 ]

Clearance) Amendment 1788
Bill, 1963

¥ gaTw afew FRET F oawA
a8 At v i 7 oo o g T #m 0
o1 aw § 7 WA ® avr @) ¥ ow
o # 7T g F S | N e 57
o &, 1% At & g fawrfor w5
M) aT FT AR WA s e fF
A @dY 9% agT gadeT A g, 3
FAr ¥ AT AT F AGT AR
arT i adt 97wy frasy sraet g
£ 3% faatg &t o= &1 & a%ar )
A1 f5T oo 39 S0 &7 | FE 7
ITHRI WO T IUET fRar, s dar
faar fr fomdr & oo ot & &7 <2 7
wEdl W W wE o fadr wmroerd
AT AT AT A T L H T AR
adt @t o fomd wig e e A
0T 7 T | AT aEd A T qE
& amw & fadr 1 998 v § AT TR
2, wEY A aOEr sawn /el 2, |
g1 forerar 7Y | T WO @ ST F wee
T2 & 7w aw W faegeam &1
T F1 FAE, freem w1 3T
FT aaver faedT avg & a9 73 ¢ 9
oY 9T 7% AT T GAA F A7 TE
FOT 99 7F &0OF FT 4447 AT UF
TET AFT | FEA F1 3¢ fawifor a1 af
1 f& uF ama &1 3= F I A
AR HY ATEE F F@A 4T Ay | a7 AT
FET T T fR B Famz FEw A
" o wmd ) 9 gEE el s
s @ AT & fwed
wd ¥ owmx § W mEdd W
WLl § "7 @afaar @ 7 d3r 2
& argT & ww A FET H AT £
AT ¥ ur A, s 97 3w w6,
AT T q¥ g1 F, § e aqe
#, 7T TET AT g ey A At
eI a2 # wge o, famwr f9-
HRERTE AT 9T & | @ WY I A
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(Improvement and
[T FFFTART o)
&1 TFA AE F, WA § 7 AW @
W AT E

3% WA 1 qg w@ ar—ag
W T4 A 4 E J wgr 41 fr faw
o (rauea 5120 A8 g Tz
It is equally important thal new slums
should not be allowed to grow up.
AT A qF W99 6E (a7 $7 g
q+t f = wma A a3, wwE T
4 g1 | 39% fad ¥ i 59 57 @ §,
Fa A= 72 & w9 uw faw @ o,
T fas & wWagy &w, 79 FUT T
W WTTRT @ FIT 8 AT T AT wE
F79 # FaAwdl, 9709, fasdr |

famtn, swaw Wt gaTw gt
(ot AgTavE wean) o AEEE W7 FE-

[RAJYA SABHA ] Clearance) Amendment 1790

Bill, 1963
MEET W A NI TGz & AT AN
TEdT w Y A Ay AW wei 7 oA
o7 IAET AT T FEA AL, TARI
v 7 At ot v A, W
o faer G wva § formd &1 = wEd
g7, &1 FATT 9L A AOE T,
TATT, A FOUT AT @S KT AT | FAA
T I P FAv AW g A # 7

a wreRr g Sfgg Wit 9z
AW agd WET § W WiOET @A
wgard { araAr wrfEw | ga & AEL
TMETH W T AT G &, W07, HET
9T AT &, @ I 4T wwES 7 @
&, W & A1 afew gsa1 & @ &, A
ATH FAHI FIAT TIAE A1 F1 | AT
famrfaer &7 o7 i et g=efig T
,

q7 | "In selecting slum areas for clearance and
improvement, high priority should be given

s ¥aF A=A AF@Y - gemE 0 areas predominantly inhabited by

q\v FAy7, W wgr fEw § 0 s
feegeama & ai= Y w7 £ 7 &7 dpfre
9FFT & amenn fw o avg 7 owEw
ﬁfh'%?. Jo0,00e FI TFT F FIT
# foad & am % 397 & foaax 2,
AT A T E | AT TAATR, to AT Y
FOT A FTH 1A qTAT AZT & | WITRT
AraaT arfen f& 7 = ffw az &
% A WEA F | T G W qZ @Y
TR, AT AV F FH AT FT AHA

& afws w59 17 I9 aEt & fay
wT9d TrEfegaw Tam aF f5 ) am
afan, At qepifa TT F oA
T AF wEd ¥ 20 wefead wEaw
" WY El §o¢, geife amn v
a&fl AFET A AT R 8 ) wE A
W TN AVE & WG WA & 904 adiq
F¥4 7 A1 FFAITO FAT WAl F AW

scavengers and sweepers."

" q@ET WEA WIF A g
f& moa ww &% faaer qan &
A & fau & fFar .y 9699 65
s\ fdl shasaw wiv =6 w1 & 7
T A w5 wTifE wEd &1 &
ST AR ¥ TR &, A gt 33§
affvaz ot s wa & 7 s oag
W9ET ATEYT 2 7 OATE FIf94, =T
W fada & Fw oaw @i g7
FHAHAE ! (Intrruplion )aﬁa}
wOHl % § OWAT 419 AF GEE W
ar

S WgiweE §HAT ¢ T H A%
724 2 | fAvedt 3w Ama agEa §

ot Futamn rww gt aw
A fa@ &1 wasw g, & W g 7 ag
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#ez FHE F 0T 97 @7 & W AR
w4 § B gare g wifeg 39+
A6 TET | VY T A e A qATH
& qg w1 WifeE & | qgT q WOT-
a1 o FAT & fadr ondi A A E
A7 6T 7T AR #1 F@9E I
¥ fork FRor e 23§ | Wy ada aae
R O S FFT A9 'S a4
a7 & faaa 7 syfafadfedt arar a5
& o7 T qvETe ) o A% A7 At
aar & 3 qwar § | Afafaifadte
F1 A1 ¥ TH a4 A qEST FWT
wifzr & feet wowara w1 ar faer
AT ATEHT T AT TH ey a0
&1 FIET A & fod 7 & fey
IT AW FT TH ALE WT AMTST F0F FT
A9 AF1 A s =nfed afs o
e A W qar FY, A dar &Y
AT T ST AV =701 Gav g1 | zafeg
wfataifadta & o @t Afewrog
& T AT FEEAT FIAT AT W
QT AP W AN TATE aAAT &, FrEX
TN S A § oag wpfafedfadr w
T & & AF At | dwar g
& =% ameg § wfafarfad aEr
7 faadr farg & e st
T TR F A AT W e
mfafadfadt or famdt s
FTAT AfEd IAT A FOAT ) A A
AT & FAeT o gl § qEr vy F

far dar 1 & a5 Ta 9 &1 564
X
(] I

wifa< &, & a7 g, 9@ fF &
qF # w2 i gg @ ot wre @
A2 2 AT Lo, W AT AW FT AL 2 |
g @ fegem & ardiadEt @
T g | feaem & 3 AW
AT T EY g, fergrae # Al
800 RS.—5

[2DEC. 1963 ] Clearance) Amendment 1792

Bill, 1963

%7 TE Z0Y a9 O T 22T W AT
90§ arer 7@ & 1 AT mnt
fegeam # mﬁﬂmg,
T FAT AT T fergrm ¥ 4
T fegEae # A W ey
AT T FEEL FTOWET Z07 1 Ay
AT A G T 5 e vy 4
qA § AT FHIE AT A wgray
T W W WAT AT AT T gy |
7w & A W S "
AT ¥ T A o
A JAT A T LN, A A oA
HETEA el gt wwot e, Frdt ¢t
1 frmad, 3 @ Fw T o
awd wifs 21 90T g st w5
97 framy & @At g W@ o
7@ fewm o %A & 1 fegee &
T g TE §, A 7 A9 2, o 5y
T AT, A FT AW arar ad
& | Tafaw & S8 wrowd g
ption) FFT He A ¥ | AA
AT FOO, T I I A wfar
0T g 1 59 wfw o omw
77l ¥z 7% § Afe ud oaw &6
qgi T2 | A AW @ oAg A9 FfEy
foag far st a i wre, Lo, u¥00T
BT @ FAT TE @ AR 9o, Y FIE
ATl TE & | I9E W w2y 5 gz ey
AT qav g% & 4w et & e,
FEI F w10 @ g% & | g At
# 112 qIZ FAT 99 999 9 7 T4
ZUAA | A A= F A v 3y e
ar¥r 7 77T Al wE e wwEr A
WA & agd W@ 2 ) 9w aw
o % faa wE AT gy wmar
a9 % qF qA1 T LT’ JT0 W9
UF AFT %A | |IT AT AT BT AA
A1 % TF7 & 99 W7 39 AT Tiefeafy
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[+t qEEtTRR ACE]
437 7 2, TAH1 IA famd, T fan
A A W AR FT Z | W@ W9
A% fAd @A &1 weh) sygean w9 A0
§ w@rfawm ® &g Al F
@ AT WY AR ¥ AT g q )
9 A W TH TR ¥ WIRqT W T
T A% WY AW ARG ¥, 4 A
TR § TEA AT FT Ay #9 TE F
qg AW TH Y4 ATE G A, (e
UF FILT ET AW AT gy fREiEar
AT 7 AT ALAT | WY FATw A
wen ¥ %A A oA A
Afax | § wff awmm fo ag ard
ar wAft & ar fdl @ awe 21 ge
1 owyt feean gz difaa @iw § &
97 T Fifty per cent. of Calcutta
is nothing but slums. gua€ 7 5t adr
gwa § ) T ol oW fF oaed §
o @ AN BIGG 97 /A E | ET
uF wg? ¥ e mErr ¢ s ar
A § wiUw! TH A< ¥ o e
TR AL 97 Lo, Ve FAT AT 0H
et |t et § AT wfEal g s
g, 9@ A wES 2,9 9Hl &, A gy §
o7 971 T TG 47, AAET qF AE
T AT E | WEX A A FE gy g
w1 9 W fas 1 3w 7§
% ¢ g W faaaw § aw ar ac fed
awa % fau oy fafge 21 qur & 7fs
# WvET SR ¥R A3 W aeean g
o faars | 7@ A% 48 (9uEw R
qg W § WIC WA W1 g g g
g dAuee FHI A WL AWTEAT |
T AT 7 5 # wgn i g amear ae
T W W A1 A § AT A% #0707
I ET AFTAHT HHET 7 AL T4 2,
FA® TEA T T T mEer TE F97
¥ v & 4 vy i ag fadaw afan
AT ET § AT § ) AT 6T T

[ RAJYA SABHA ]

Clearance) Amendment 1794
Bill, 1963

I w1 A, feena a1 wden A,
fergram &t ST &1, W7 1T F qAY
arel F AT § R & i oA g
T @9 ¥ A ¥ g AR §7 Iy
frrenT aft og FWEaT g9 519 At £
AITA CH FHII FIGH F AL IAET
farifent &t @17 sqra A7 far | wae
s I fawrfe €1 97 e fam
gAY AT 9F7 TG TW g1 AT FhaT 0
“Prevention is  better  than cure”
AT W T &1 fade &A1 & AT
AT WA FH G TN RIGE AL
QAT AGHT TH AT &7 CFAT & AT
[T THF! Wt # TF A1fF ag wer 9w@w
F a1 JI';:,,

woTwm 2 R &G a gw
AT A FE I KT W AT AT
St s =T f o #F oz A FE
fF wgdt #1 ward agdr w91 T
g 1 AT & W wg @ we A
#1 @R ® wwEw 3§ |l #5oaEw
aga a9 3¢ 7 | 8 1@ fE o smm
®IACE ¢ MET ¢ B 9 EI AT Z amr
PEE W WEF A F A A
& gom fe v gwT F1 wmnE A e
F 9 94 ¢, fow w1 g we T
sy 8, #w foqrE & wewo e
§ fr w1 teuy H Wt A W Awm
eic df q@ rest H ise @ oaf,
aut aga w9 q AL | Tl wwE wiew
#, 9 &1 avEvE AT E oW W0E
fam afmwr & wEEr v gEe 91
3T F AR 784 R o9es= &t W
WA < 0¥ TE L | 4T §T AR AT WETET
FEAl @1 I AT T @ W e oAt
T T AR

Sitnt LOKANATH MISRA (Orissa):

" The resull of socialistic pattern .of

society.
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st FafreEAtEe o owmw T
wiF ¥z w4 § | (Interroption) 3
Fg?ﬁi, He says thi¢ is the result of
socialisticpattern of society.

Surt P. S. NASKAR: Not result,

He should read history then

20 qd A v @ wgen £ fr & 3=
) 4 7 avar § | § Amfaies
o wE AT W owEar E 0 & 5w
&1 &1 74 wEar fE qwEmt § 39
FT G G 7 8 AFT FT 9w g
AT # | AT A% 7w Al & faw afy
arEl W FOE 4T a1 §, v
T AT TG T, I T TRT A8
T T TR T W QA T a
T s T qw # afafes qed
[IE GIETEET FI AN AT AT AT FEAT
g | i oA A ey A A 2
Ead i U e I ) R
fer At wglT & wndar FEr i
g #EA A1 AE, TH e H A1 eyt
saEl zfoom 2 ot faeger 747 afeyy
# oA g A W adm g, W feae
g 5 AW AFMI ¥ AR #
BqIY A S1GAT FEA O w0 g yyan
F, T ATl TN THET I A%
g W7 ¥ f& Oy 3w dv2 ¥ 2w
Fr1 F37 wAT A oHT @ T oo
@ 2, W & nf aga 78 oA frwas
Feft T & 0w o Fr e
#iw fow & o1 5071 arfag) 51 a1
i, =1 1 IO g7 R @ owwA e
WX T, T AT O, AT 0§
g 1 Tvat § A wp anar faan St

-

N

[2DEC. 1983 ] Clearance) Amendment

1796
BM> 1963

AT T 2 B, ¥2 wm Jif=Eew
7y 7 g A §, Fwfor 3o
¥ gy gumEr 23§ ) T AT
UF AT WA €, 4E T O FArE 8
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SHrI B. K. GAIKWAD (Maharashtra): Mr.
Vice-Chairman, Sir, much has been spoken on
this Bill and so I will be very brief. As stated by
my hon. Mend, Prof. Wadia, if you just look at
the villages in India, you will find that in every
village there is a slum. However, I will attach
importance to the big cities where the position of
the people living in the slum areas is very
pitiable. I am very glad that Government is con-
sidering as to how to clear the slums, but there are
certain aspects on which I will make my
observations in brief.

Sir, as stated by my hon. friends we must find
out first as to why these slums are increasing day
by day. The reason is very simple. The reason is
that there is unemployment in villages.
Particularly those who are down-trodden masses,
the Scheduled Caste people, the Backward Class
people, those who cannot earn their bread by
living in villages, generally those people in order
to earn their bread go and seek their residential
places somewhere ia cities, and thus they create
slums. I do admit that mostly they are Scheduled
Caste and Backward Class people. So, the chief
factor before the Government is that first of
all if they wan* to
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decrease the slum areas, they must stop
this thing by giving some sort of
employment to the people who live in
villages. If they do not give them some
sort of employment for their maintenance,
I can tell this Government that they will
be inefficient to clear the slums. So I will
have some observations to make on that.
The observations are that when people
come from villages, you will find that in
the cities, particularly where there are
latrines, where there are gutters, whatever
site is available and which is vacant, they
occupy that site and construct their huts.
Particularly in Bombay, Calcutta, Madras,
Delhi and other big cities all these people
live in such wretched areas. My grievance
is that when they come there to earn their
bread, of course it is also the duty of the
Government to find jobs for them. Even
in our Constitution it is said that removal
of unemployment is a responsibility of
the Government. Government is not dis-
charging its responsibility here, and that
is why the slum areas are increasing every
day. When people come to the cities and
stay there, what is the Government doing?
As far as our capital city, Delhi, is
concerned, I find there are something like
40 or 45 places where there are slum
areas. Government is trying to remove the
slum areas and throw these people outside
the city, something like 10 or 15 miles
away from Delhi area. And why do
people live in the city? Because there they
earn their bread. Many of them, I know,
are domestic workers. They go and clean
pots or do some sort of menial work,
some sort of sweeper's work. By doing all
this work they earn their bread. Suppose
you remove them from the city and throw
them far, far away from the city, it means
that it will not be possible for them to
earn their bread. Take, for instance,
Delhi. I think we have removed several
slum areas from the city, from Delhi
proper, and put them at a far off distance.
I have visited that site and found that it
has become impossible for those people
to
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come to this arca where they were
working, and by that the Government ' has
snatched away their bread which they were
earning by whatever they were doing.
From the place which has been given to
them they cannot earn their bread.
Naturally we are creating another trouble
for these people. My request to the
Government is that it should not be under
a wrong impression that by forming a
separate locality for all these people it will
solve the problem as it was done in the
past.

Even today you will find that Sche-
duled Caste localities were always
situated and even now they are to be
situated outside the village. In the same
way when the Scheduled Castes and
Backward Classes come to the cities to
earn their bread, they are thrown outside
the city. It means that we are again
creating another separate Scheduled Caste
and Backward Class locality. What harm
is there if Government constructs houses
for these people wherever there are
vacant sites—if the site is private,
Government should acquire it—so that
these people can live there and earn their
bread by doing domestic work? If that is
not done, I think Government will be
doing a great injustice to these people. It
is a good thing that Government is
considering this Bill, but while
considering it I should request that unless
and until some sort of job which will give
them bread is found, unless and until
alternative accommodation to live in is
found, unless and until these are provided
for them, they should not be removed and
thrown far away from the city from where
they are earning their bread. If that is not
done, Government will be creating
another danger and trouble for
themselves. This is what I want to tell
you. Because people tomorrow will come
to you and say that giving job is the
primary responsibility of the Government
and that Government should provide them
with jobs. In every city when mills and
factories are closed, people approach the
Government and say:
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In the same way the people will resort to
agitation and come before Parliament or to
the Minister and say:
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So, while considering this  BIll,
Government should consider all these factors
and see that these people are provided with
alternative accommodation in places where
they will get some work and they will earn
their bread. It will be too harsh to remove
them far away under the pretext <rf slum
clearance. Government is doing a great
wrong not only here but I have seen in
Bombay, Calcutta and other big cities also
that they throw them away. Let them live
wherever they want, but Government should
see that some sort of arrangement for their
work is also made. So, I hope that
Government will take into consideration all
these factors and see that these things are
provided while clearing the slums. With
these words I conclude my speech.

=Y WITo ®o WAWET (qfenir
) : TTTATEAE HEIIT, T WAL
ST 9gd H A AT §, ¥ a7 Fwrer
4 qa gaTe WAL ot FUET Fawn
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ag wr € fF qame F 9iT 'w w7
F FEAGT KT OFT A ] | A7 WA
¢ fe o & ww=e, g ww fa
fadr #, faat a=<t afeaan & fow w0
% & o7 fFw 9 & W %1 @
g | W T W AT 3y A wd
1 qTaT € | B @R 49ET EW F fau
FAA awa 2 e wma wow
e T FT WA B | AgT ¥ FAA
g afee 7 4@t aw w9 g,
g W7 F THA & |
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SHRI ROHIT M. DAVE  (Gujarat): Mr.
Vice-Chairman, I rise to support the Bill
which has been  brought before the

House. As the hon. Minister has already
explained, the purpose of this Bill is very

limited. It only wants to give certain
powers to the appropriate authority,
powers  which are found to be necessary

but which were not provided in the original
Act, which creates certain problems as far as
the appropriate authority is concerned
and, therefore, certain powers are sought to
be given to this authority.  This itself is a
very necessary thing in view of the fact that
we find that in big cities where the problem
of accommodation has become very
acute, the landlords are finding one
means after another to maintain the slums
as they are and to create more slums in
order to exploit the people who have to
live in the cities and who have to carry on
their day-to-day



1803 Slum Areas

(Improvement and

activities in the cities. Taking advantage
of the shortage of housing, they are doing
all that they could possibly do in order to
get the maximum out of the poor people
without giving them any adequate service
in return. It is this aspect of slum
clearance that is very important, though I
admit that that is only a part of a very big
problem.

What has been done here is to give the
powers to the authority to remove people
from one area to a newly-built area, to
compel the landlords to keep their
buildings in proper repairs and to see that
when the people are ejected or evacuated
from a particular area, those people who
have been evacuated are put back into
that very area where new houses are to be
built.

As far as the first part of the matter is
concerned, I think there is some truth in
the complaint that when people are
removed from one place to another,
unless we are in a position to give them
cheap and efficient transport so that it
might be possible for those people to go
from their new areas to the areas of their
work, there will be a tremendous amount
of resistance to this programme of slum
clearance. Slum clearance, therefore, is
very vitally connected with the problem
of cheap and efficient transport, and I am
afraid the authorities have not given
sufficient attention and have not been
sufficiently energetic to take this aspect
into consideration and see that cheap and
efficient transport is provided where big
cities are coming up.

As far as keeping the various houses
and dwellings in proper repairs is
concerned, here again there are at times
legitimate complaints from the house-
owners that they are not given materials
at the market rate, at the controlled rate,
and that makes it difficult for those
owners of houses to undertake the repairs
and to keep their buildings in proper
conditions. To the extent that this
complaint is legitimate, it becomes the
duty of those who want the slum
clearance
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programme to succeed, to see that for
those repairs and for new constructions,
materials at the controlled rate are
provided, so that any programme for
changing a slum area into a modemn
area is properly executed. It is quite
true that  construction of buildings
today is not a very paying industry. Even
those who have built their buildings in
the past find it increasingly difficult—
at least in cities like Bombay—even to
maintain their buildings with the rents that
they are getting, with the returns on the
capital that they are getting. This again is
a legitimate complaint. The only possible
solution to this housing problem is for the
public authorities to undertake the housing
construction and to introduce an element
of compulsion as far as the industries
are concerned. Compulsory  industrial
housing, and low cost housing by public
authorities is the only answer to the ques-
tion of slum clearance, as far as main-
tenance and repairs and converting a slum
area into a modern area are concerned.
1 do not think the landlords would be very
much interested in the slum clearance
programme, looking to the fact that in big
cities the rents are controlled, the
returns are not adequate and therefore they
are not interested, not because of any
ideological reasons, not just because of
any desire to extend the public sector
to that activity, but merely from
practical considerations, looking to the
fact that it is not possible for him to be
allowed to charge the rent which he
considers reasonable, nor is it possible for
a landlord to keep even his existing
buildings in proper maintenance and to
construct new buildings in order that he
may only get the old rent or slightly
revised rent, because these things are not
paying. Therefore it may be necessary for
the public  authorities to undertake
this work. I am quite convinced that, in
spite of the tremendous powers which the
Government has got regarding
licensing of industries, regarding the
location of industries, these powers
are not being properly utilised with the
result that not only the old slums continue
but new slums grow.
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We might build new buildings, more
hygienic buildings, more airy buildings,
more lighted buildings, but as long as the
pressure of population on the available
dwelling space in cities continues to
increase, even new buildings will be
converted into slums in no time, and I
think it would be correct to say that the
money that might be invested in building
new dwelling places would be wasted. It
is therefore necessary to see that there is
proper town planning everywhere, that
whenever a new industry is to be
established in a town there are the
conditions laid down that industrial
housing will be there and that it will be
adequate to house all the industrial
workers that might be attracted to a city
as a result of that industrial unit coming
into being there. Not only with regard to
industrial units but even with regard to
big commercial houses this condition of
providing housing to their employees
should be made compulsory. Unless this
is done it will not be possible for the
cities to develop on properly planned
lines. I am all in favour of rural industries,
village industries, pumping new life into
the rural areas, but we will have to face
the fact that, when there is
industrialisation, when there is rapid
growth of economy, when modernisation
takes place, the cities will grow. The old
cities have certain advantages, certain
services are available there, which are not
available elsewhere, and therefore
industries will be attracted to old cities.
Unless, therefore, a very positive
planning of the industrial location is
undertaken by the appropriate authorities
and unless it is insisted that as a result of
any large-scale industrial or commercial
or other activity the housing problem will
not be allowed to be made acute in a
particular city area, it will be impossible
for us to solve this issue. Housing co-
operatives have got certain advantages,
but these are also marginal. In the name
of housing co-operatives large-scale
exploitation is going on. This exploitation
I do not mind much because mostly this
exploitation is of the
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people who are in a position to pay. In big
cities people get rich very quickly, and
these affluent people have their own ideas
regarding their status, and one of their
ideas lies in the fact that they want a
particular type of apartment, and if these
people who want a particular type of
apartments in a particular locality are
being exploited in the name of apartment
housing, housing co-operatives, and so on
and so forth, I have nothing to say. I do
not wish to enter any plea on behalf of
them over here, because they deserve
what they get. But as far as the common
man is concerned, the middle-class people
are concerned, the workers are concerned,
the employees of commercial firms are
concerned, they are employed in legi-
timate activities and they want housing
just in order to live like decent human
beings, and therefore it becomes the duty
and the responsibility of those who are
planning these activities and are
authorised to see that these activities are
located in the places assigned to them, to
also see that all these activities are accom-
panied by proper housing, so that the
pressure of the population on the
available dwelling space does not become
so great that even after the old slums are
removed, new slums are created in no
time because of the excessive pressure of
population on the limited resources.

Only one point, Sir, and I have done.
As far as this question of civil courts is
concerned, though I fully appreciate the
anxiety of my friend, Mr. Chordia, to see
that the jurisdiction of the civil courts is
properly maintained and a citizen has the
right to get redress from the appropriate
law courts, one has also to consider the
fact that when legal processes themselves
become a method of postponing a
particular reform or obstructing a
particular reform—when it becomes
impossible to achieve the object of slum
clearance merely because people are
empowered to go to judicial courts and to
take recourse to judicial processes—it
does become necessary to empower the
executive
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with sufficient powers to see that these
processes are not abused and that the
responsibility with which the authorities are
charged is properly discharged. Under these
circumstances, [ think it is quite
appropriate that the jurisdiction of the
civil courts in certain matters has been
removed. At the same time, when that
jurisdiction is removed the
responsibility of the authority becomes
all the greater and it is for them to see thai
they are able to  discharge  thig
responsibility properly. If that is nof
done, if the element of arbitration, if the
element of nepotism, if the element of
corruption is allowed to enter into thg
exercise of this authority in order to
expedite the social reform, a time will comg
when the people will get fed up with
the entire idea of social reform and
would rather like to live in the conditions in
which they are today rather than under thg
more and more enhanced powers for the
future which they may misuse. Therefore
I entirely agree that the jurisdiction of thg
civil courts should be removed in this
particular case. But I would l:ke to stress
that the authority should be extremely
jealous to see that this authority is nof
misused and that the authority is exercised
merely for the achieving of the objective
which the Bill has in mind. It is becausg
of these considerations, Sir, that I whole-
heartedly support the amending Bill which
is before us.  Sir, I thank you.

SHRI P. S. NASKAR: Sir, for about an|
hour and a half hon. Members spoke onl
this Bill and I am thankful to my hon.
colleagues. The advice that they have
given will go a long way to help the]
Government to formulate their policies|
regarding the housing schemes, the slum
clearance schemes.

Sir, a few points have been made out in
the speeches of the hon. Members. I want
to take them up one after the other and I
am quite sure the Select Committee will
give its due consideration to the speeches
delivered by the hon. Members.
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Sir, Prof. Wadia suggested that a
certain model Act should be formulated
for the improvement of the slum areas in
different States. As I said, Sir, in my
original speech, nine out of fifteen States
have enacted legislation for improvement
and clearance of slums. The purpose of
this amending Bill is restricted to the
Union Territories. It is quite true, Sir, that
there are slum areas in all the big cities in
our country. The States are authorised to
enact legislation to do the needful. So far
as Delhi is concerned, the Central
Government have taken measures and this
amending Bill has been brought forward
to help the appropriate authorities to go
ahead with the improvement in the slum
clearance work in Delhi and other Union
Territories.

Sir, Prof. Wadia said something about
the rental housing schemes and facilities
to be available under that scheme. Such
facilities are already there for slum
dwellers. They can purchase houses, they
can form housing co-operatives for low
income groups. But in that case, as it is
today, there is no subsidy. Our slum
clearance scheme is for giving houses on
rental basis specifically. But if the
dwellers want to purchase a house in the
Union Territory, they can do so. We have
allowed in Delhi the occupants to
purchase such houses for themselves. But
such houses will be only in the
Government housing schemes. The
purpose of this Bill is to lay down
something for the private owners of
slums.

Professor Wadia mentioned about
research being done in cheap materials
for constructing houses. We have already
an organisation, called the National
Buildings Organisation. That particular
organisation looks into not only things
like cheap materials but also designs and
other allied matters and we want that
organisation to improve.

Professor Wadia also m” ioned | about
civic sense and all tha.. Ido ' not want to
go into that. Ev;y one
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[Shri P. S. Naskar.] of us is quite aware that
if one does not mind his own civic sense,
nobody can make him mind it. [ am quite sure
that in our country the social organisations
and the municipalities have been doing the
needful in the matter.

1809

Mr. Pillai said som”tHing about the
Harijans. There nay be the problem of Harijans
living in separate slum areas in the villages but
in the towns— I come from a big city like
Calcutta— there is no question of Harijans or
non-Harijans; that question does not arise. You
will be surprised to know that there is no such
problem as caste Hindus and Harijans so far as
slum areas in the big cities go. In the slum
areas there is only one class, tbe economically
poor. Irrespective of caste and creed they live
in slums. There you will find a Brahmin who
is economically weak occupying the next room
to a Harijan. So the question of the Harijan
problem specially in the slum areas does not
arise. The problem is one of the economically
weaker section of the population in the city.

SHRI B. K. GAIKWAD: A big majority of
them.

SHRI P. S. NASKAR: I cannot say a big
majority but it is so.

SHRi MEHR CHAND KHANNA:
Unfortunately, they are poor.

SHRI LOKANATH MISRA: Let us agree
that this socialistic pattern has created a new
caste.

SHRI P. S. NASKAR: Mr. Pillai wanted a
break-up of the figures about the assistance
that has been given to the various States in the
country. Mr. Pillai comes from Madras.
Because he made a special reference to
Madras I can give him the figures. I can give
the figures about all the States but for his
information since he mentioned only Madras I
will give the figures. Since the very inception
of the scheme in May 1956 till the 30th June,
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1963, in the Madras city the sanctioned units
of the dwelling houses under the Slum
Clearance Scheme were about 14,900 at the
approved cost of

Rs. 2.75 odd crores. The hon. Member also
mentioned about the problems of Madras. Sir,
it is a State subject. About once or twice a
year the Housing Ministers of all the States
meet in conference and discuss the various
problems, not only this slum clearance
scheme but all the social housing schemes.
And I can tell the hon. House that the States
are quite aware
of the problem and they are doing as much as
is practicable and possible under the
circumstances. He mentioned about a
particular co-operative purchasing a piece of
land at Rs. 75,000. I do not know that case.
But as I talked to the hon. Member, Mr. Pillai,
I advised him to take up the matter with the
State Government and, if necessary, I could
help him.

Mr. Chordia made a very eloquent speech.
My hon. friend is a very eloquent speaker. I
concede him that point. But I am very sorry |
cannot reply him in Hindi because I am not so
well up in Hindi. He will forgive me for that.
He said that the slum clearance problem was
not the outcome of the socialistic pattern in the
country and all that. It is true that slums are
not the outcome of the socialistic pattern of
society as envisaged by the Government. As
one hon. Member has just mentioned—I do
not want to repeat the history to the hon.
Member. He is not less educated than I am

SHRI MEHR CHAND KHANNA: It is a
heritage.

SHRI P. S. NASKAR: I do not want to call it
a heritage but I attribute it to the foreigners
who came to this land just for exploitation. For
the first time this Government—many a
socialist country has done it; I do not want to

name them—has taken it up after
independence. Since how long we are
independent you know it very well, Sir. The

Government is quite
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serious and sincere to uproot this evil. In our
social life, specially in the I cities, we have
made a beginning. In 1956, when the scheme
was envisaged, the Central Government wanted
to give 50 per cent, as a sort of loan, 25 per cent,
as subsidy and the rest 25 per cent, to be
contributed by the State Government. In 1958, a
Committee was set up under the Chairmanship
of Shri A. K. Sen to look into the problem of
slums in the cities. That Committee made
certain recommendations. One of them was to
increase the subsidy and we have done so.
Another was to give special emphasis to big
cities like Bombay, Calcutta, Madras, Delhi,
Kanpur and Ahmedabad—and that has been
done—and to undertake large-scale acquisition
and development of land for the housing and
slum clearance programmes. That problem is
also being looked into.

4 p.M.

The other day my senior colleague, in his
reply to the other House, said that our present
Finance Minister told him that we can go
ahead with the social housing schemes,
specially for the weaker sections of our
population, and the fund as required, the
Finance Minister will try his best to provide
and we are very thankful to him and we shall
go ahead as much as we could under the
circumstances. In the social housing schemes,
we are giving most emphasis to Slum Clear-
ance Scheme because, as you know, the Slum
Clearance Scheme is specially a headache in
the industrial area. Prof. Wadia mentioned
about the industrial licence by which the
industrialists should be made to provide
houses to the workers and all vhat. It is true
that we should have the co-operation of all the
people who have got industries in the
industrial areas in the private sector as the
Government also is doing its best in the public
sector. Without the cooperation of the people
who have business like industries or other
things in the cities, if they do not come for-
ward to help the Government by
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building houses for their own workers, the
slum clearance may not be possible to
achieve at a much quicker pace.

I come to Delhi. Delhi has a Master Plan.
We do not now allow the development of
industries and the slums anywhere as they
like. Industrial areas have been located . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Are they together, industries and
slums? You put them together,

SHRI P. S. NASKAR: What is a slum? The
definition of slum is, it is a most congested
and dirty place in the city. In a big city like
Calcutta or Bombay, such places are within
the industrial belt, not in the residential area,
because so long the industrialists did not care
to build houses for workers and that is why I
said they are huddled in a sort of hovel. Delhi
has the special problem of what you call
'Katras' and other places. It is a peculiar
problem of Delhi. These are owned by private
persons and industries. This Act was passed in
1956 to deal with such Katras in Delhi and
this amending Bill has been brought to
expedite or to remove certain difficulties.

Shri Chordia mentioned about two sections
10 and 37. 1 will explain and that will
convince him why we want to bring the
amendment. The working of the Act has
revealed certain practical difficulties. In the
case of slum areas in which all the buildings
have to be demolished and reconstructed,
section 10 of the Act lays down that the owner
will be given an opportunity to re-develop the
area according to the plans approved by the
competent authority. The authority has no
power to re-develop the area itself
immediately after passing the clearance order.
It can take up the development work under
section 11 only after expiration of 12 months
of the date of the slum clearance order, if the
land is not in the process of being re-
developed by the owner. There may, however,
be cases in which, for reasons of urgency it
may
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[Shri P. S. Naskar.] be necessary lor the
competent authority to re-develop selected
slum areas without asking tine owner to do
SO.

Again he referred to injunctions and one
other hon. Member also mentioned about
the power of withholding injunctions. As the
Act is being administered for the last two
years, we found there was a little practical
difficulty and that is why this amendment
has been brought. I can assure you that it has
been brought in the best interests of the
dwellers. Sometimes some people take
advantage by taking injunction and the
whole progress is delayed. It is desirable
that the competent authority should be
armed with adequate powers and the slum
clearance schemes implemented
expeditiously. The work of the competent
authority has, however, been hampered by
the issue of temporary injunctions by the
civil courts in suits instituted against the
competent authority. The existing provision
of section 37 is not adequate. That is why
this amendment to that particular section has
been sought.

A\ fawerwre srwrerersit @icfyar
7 9 FAw a2 g P ot gt e
it & ag sfem wmardy o7 fear s &
a1 wfad wsTd 93 fam amET £ 7
wrfax s Fa9T awis der 2 7
aw &7 W wEw d9 % faere
a1 & 7 FEw o & e &
AT FW Tl § AT g o Ay #
far w1m & sare @ g A feafy
A fafas € & sqfeafermm & w6t
a3 gl oF = ¢ 7 afz g
FIH EF 3 AT H1E B TOHTA 3 AGL
AT HIT BT FHT FTH AT 2 o1 Tt
LCEEEIE S C I |10 M el |
IO WTA S2ET AfEd

THE VICE-CHAIRMAN (SHRI M. P.

[RAJYASABHA]

problem
representatives of the country, not only the
Government. [ keep it out of this discussion.
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= HETEE Wl g aF gard
area T &, gw ar argy & fF o o Anr
& sy o veren W 0@ < § I g foradt
oY wedl 21 A% #1 a9 &t AR
IR @A & fod wr wee oy F )
afe ot 25 ¥ 9 gW ol F
oAz T 9| § WX A TAEhe
Fx T & Wift a8 femr aga aman
awar g « &4 ar guwr ar fe sl
qrgm Wt w1 ag ag wEa § e adat
FT WAT E1 X IR QLT qgraar e
wifgd | afew qf wwarg gur fe o
qaTY gfeam B, avad a & @0 §,
udrd W7 8, ST W aee A7 S
#7q & fex i ag gl wanfawa
Lol A

geawean (W wgrE SEw
Arra) : Sfear argg a9 9 ar €

SHRI P. S. NASKAR: Mr. Chordia
spoke about unauthorised construction in
the slum areas. If Mr. Chordia would
look into the Bill, he will find that one of
the amendments, that we want, is to stop
unauthorised constructions in the slum
areas. The provision is there in the
amendment.

Surr V. M. CHORDIA: 1 agree to

the provision. qeey gund¥ uf<feafa o

# fm @@t o gt @y #EAET A W
RE AN TARHT R AT F4T ) I
AT IAhIgETaq a1 I T ATAT T,
FET ATE T WX TZ W FAdr AT

SHRI P. S. NASKAR: That is a very big
concerning all of us, as

Shri Deokinandan Narayan spoke very

BHARGAVA) @ You were not here. Mr.eloquently and said about decentralisation

Dave replied to your point.

and spoke about

the
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population in the towns from the villages. He
wants that the people should not come from
the villages and there should be enough provi-
sion made for their livelihood in the villages,
so that the towns may be spared these slums.
That is a good proposal. Our Government
wants to do everything to all the sections, es-
pecially for the weaker sections but it does not
come within the purview of this measure. So [
keep it out new fc I can assure Mr. Narayan
that the ¢ earance of these slums by the pri-V
ite sector in this manner, as sought in the
original Act as well as in this amendment, will
help the Harijans— I am myself a Harijan for
your information—to have better life and to be
less exploited by the owners of t'.ie slums.

SHRI MEHR CHAND KHANNA: You are
a Harijan owner.

SHRI P. S. NASKAR:
owner, I am a victim also.

Not  only

SHRi MEHR CHAND KHANNA: Ac-
cording to Mr. Gaikwad .

SHRI P. S. NASKAR: For that provision has
been in this Bill and in the original Act. When
the original Bill was introduced in this House,
it had the support from all the sections of -the
House and there was no voting and I do expect
that the House will recommend that this
measure goes to the Select Committee and as
and when the Select Committee sends it back
for the consideration of the House, the House
will pass the measure as the House wants it. |
say this because: it is a humanitarian cause
and it will help hundreds who suffer, in the
sense that people who are economically
backward, they are exploited. With these
words, Sir, I move that the motion be
accepted.

THE VICE-CHAIRMAN
BHARGAVA): The question is:

(SRt M. P.
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"That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Committee
of the Houses r the Bill to amend the Slum
Area*. (Improvement and Clearance) Act,
1956, and resolves that the following
members of the Rajya Sabha be nominated
to serve on the said Joint Committee: —

. Mirza Ahmed Ali,

Shri Dharam Prakash,

. Kakasaheb Kalelkar,

Shri P. L. Kureel UrfTalib
Shri N. Sri Rama Reddy,

. Shri Santokh Singh,

. Kumari Shanta Vasisht, and

. Shrimati Tara R. Sathe."

0NV AW —

The motion was adopted.

THE INCOME-TAX (AMENDMENT)
BILL, 1963

THE MINISTER ofF PLANNING (SHRI B.
R. BHAGAT): Sir, I beg to move:

"That the Bill further to amend the
Income-tax Act, 1961, as passed by the Lok
Sabha, be taken into consideration."

This Bill seeks to amend section 33 of the
Income-tax Act, 1961, relating to grant of
development rebate, so as to increase the
quantum of this rebate in respect of machinery
or plant installed in the coal-mining industry
during the three financial years from 1963-64
to 1965-66 from the existing rate of 20 per
cent to 35 per cent of the cost of the new
machinery or plant.

The object of this provision in the Income-
tax Act for the grant of development rebate is
to provide an incentive to assessees for
making investment in new machinery or plant
s0 as to promote the industrial development of
India. The rebate takes the form of a
deduction of an amount, calculated at a
specified percentage



